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122 1.2004 Present The Hon'ble Shri Bharat Bhushan

/
J

Issue notice to

ed,

w".—
Irlh.)ai

—..._~~_._ S s g

show cause as to
hy contempt proceedlng shall not be

List on 9.12,2003 for orders,

Judicial Member,

Vice-Chairman

The Hon'ble Shri K.V.Prahladan
Administrative Member.

; None for the petitioner was present. |

! Passed over. List it on 23.1.2004.
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20.2,.2004
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19.3.2004

mb

22,3,2004

T orbey
2.4.04'
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On the plea of learned counsel

for the applicant list on 27.2.2004
for order.

Member (A)

- L 27.2.2OO4‘Present: Hon'ble Shri Shanker Raju,

Judicial Member

Hon'ble Shri K.V. Prahladan,
Administrative Member.

., +; Learned. counsel for the

petitioner seeks an adjournment.

Allowed. List on 19.3.04."

member(A) Member(J)
Pass over,
/? 1 ! ]
K ) Member (A)
. '@

" List on 1,4,2004 for orders,

{

= Member (A)

pn«ss‘& orar b~ Tk o7
/‘9}' Dﬂ‘aD-E‘Z_.

None is present for the petitioner.

e — By

List before the next Division Bench.

&ember(A) Member(J)
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13412,04,  None for the petitioner. Even on

204404 no one is appeared for the petitioc

ner. Twice the adjournment is sought by

the petitioner himself on 20.2,04 and

27.2404¢ It appears that.the applicant

is not interested in pursuing the matter
i+ Hence the application is disniéseda»

(2 —

Vice=Chaimman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH -

CONTENPT PETITION (CIVILYNO. 5 Zl 93 OF 2003

Ref ; Original Application No. 131 of 2003

IN THE MATTER OF - -

Sri. M. Shantikumar Singh, aged about 52 years, Sio late M. Gojendro

Singh, resident of Uripok Gopalji Leirak, P.O. Imphal, District Imphal
West, Manipur, at present attached to the Police Head Quarter.

- Versus -

Shii V. K. Thakral, 1AS, Commissioner, Depariment of Personnet and

Administrative Reforms to the Government of Manipur.
| ‘ .. RESPONDENT

INDEX

SL. NO. DOCUMENT (s) & DATE {s}

PAGE {s)

CONTEMPT PETITION with AFFIDAVIT
Dated ... " October, 2003,

ANNEXURE - 1
A true copy of the order dated 14.08.2003 passed
in Original Application No. 131 of 2003.

ANNEXURE - 2
A true copy of the representation submitted by the
petitioner and duly acknowiedged by the office of
the respondent.

ANNEXURE - 3
A true xerox copy of the representation submitted to

the respondent through the counset of the petitioner.

ANNEXURE - 4
A true copy of the Provisional Pay Slip issued lo the
petitioner on 05.08.2003.

VAKALATNAMA

uuuuuuuu

RAARR k ‘:;_:{R}:_mmm

817006

07 7008

10

1171015

16

DATED : IMPHAL

H.Gm»&wrg\;ﬂ\

...... October, 2003 Signature of the Counsel
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL E

GUWAHATI BENCH

CONTEMPT PETITION (CIVIL) NO. d2 OF 2003 -

tiO be {rud

| Adw‘““

N

FACTS OF THE CASE :

IN THE MATTER OF :

Sri M. Shantikumar Singh, aged about 52 years,
S/o late M. Gojendro Singh, resident of Uripok
Gopalji Leirak, P.O. imphal, District imphal West,
Manipus, at present attached to the Police Head
Quarter.

...... PETITIONER :
-~ Versus -

Shii V. K. Thakral, IAS, Commissioner, Department
of Personnel and Administrative Reforms fo the
Government of Manipur.

IN R

A contempt petition under Section 11 and 12 of the
Contempt of Court's Act, 1971 read with Rule 7 (i)
of the Central Administrative Tribunal (Contempt of
Courts) Rules, 1992 for initiating contempt of
Court's proceedings against the respondent for his
willlul and deliberate violation of this Hon'ble
Tribunal's order dated 14.08.2003 passed in
Original Appiication No. 131 of 2003 and to punish
him accordingly.

1. That the present contempt petition has been filed by the petitioner

for initiating contempt of court’'s proceedings against the respondent for his willful

and deliberate violation of this Hon'ble Tribunal's order dated 14.08.2003 passed .

in Original Applicetion No. 131 of 2003.

¢ K
0%.\D0
H. Iboyaima Singh
Oath Commissioner {Judicial)
Maniput.

e

e &m«gww
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2. - That the pefitioner had fifed the Original Application being No. 131
of 2003 before this Hon'ble Tribunal chellenging the order No. 3/3/94-POUDP
(PT), dated 16.05.2002 issued by the Under Secretary, Department of Personnel
and Administralive Reforms, Government of Manipur in the name of the
Governor, by which the applicant hes been yransferred from the post of
Commandant of 7% Bn. Manipur Rifles and attached to the Police Head Quarter
{PHQ) read with the official letter No. 4/52/76-PS/DP, dated 02.05.2003 issued

by the Under Secretary, Department of Personnel & Adminisuéﬁve Reforms.

3 That after usual notices to the respondent (s} the seaid Original
Appilication No. 131 of 2003 was finally heard on 14.08.2003 and the Hon'ble
Tribunal after hearing the counsel éf the petitioner along with the Central
Govemnment Standing Counse! wes pleased to dispose of the said Original
Application with the following observations and directions;

® Besically this is a matter between the applicant and
the State of Manipur. Notice was issued to the State of
Manipur, but no reply is forthcoming. instead of keeping
the matter afive 1 am of the opinion that ends of justice will
be met if a direction is issued to the respondents to
consider the grievances of the applicant indicated in his
representation dated 16.04.2003 (Annexure — A/7 to O.A)
and pass appropriate order as per law keeping in mind the
statutory provisions as indicated in the order. The applicant
may also submit a fresh representation within two weeks
from the date of receipt of the order. The respondents are
directed to take appropriate measure and pass a reasoned
therein within @ month from the date of receipt of this order.
Needless to state that the authority shall take all the
necessary steps for paying regular salary to the applicant
unless there is some statutory bar.”

(ﬁ

M, 1boyaima Sing
B8ith Commissfoner (Judicial)
“anipur



A true capy of the order dated 14.08.2003 passed

in Original Application No. 131 of 2003 is annexed

herewith and marked as Annexure — 1.
4. _That the petitioner just after obtaining a certified copy of the order
dated 14.08.2003 passed in Original Application No. 131 of 2003 hed submitted
the same to the respondent along with a representation thereby requesting him
to provide an appropriate posting in any one of the IPS cadre. The aforesaid
representation along with the order dated 14.08 2003 was duly received by the
office of the respondent on 30.08.2003. ‘

A tue copy of the represenigtion duly

acknowledged by the office of the respondent is

annexed herewith and marked as Annexure — 2.
5. That thereafter, the petitioner hed submilted another
representation to the respondent through his fegal counsef thereby requesting
the respondent to issue necessary orders in terms of the direction of the Central
Administrative Tribunat within stipulated period of one month. The aforesaid letter
was also received by the respondent on 02.09.2003.

A true xerox copy of the representation submitied
to the respondent through the counsel of the
petitioner is annexed herewith and merked as

Anpexure - 3.
6. That, however, the respondent inspite of the receipt of this Hon'ble
Tribunal's order dated 14.08.2003 neither teke up any action to implement the
order of the Hon'ble Tribunal nor inform the petitioner regarding the steps taken
by him thus willfully and deliberately violating the order of this Hon'ble Tribunal.

7. That it may also be pertinent to mention herein that as no concrete

action has been iaken up by the respondent pursuant to the order of this Hon'ble

. ¢

A

(_QA@

H. Iboyalma Singh

Oath Commissioner (Judicial)

Manipur.



T ribunal, the petitioner has not been issued Regular Pay Slip and instead he has
| ‘been issued a Provisional Pay Slip, thus causing & great inconveniences to the
'pefitioner, inspite of the specific direction from this Hon'ble Tribunal to teke all the

i 'necessary steps for paying regular salary to the petitioner unless there is scme

. Stetutory bar.

! A true copy of the Provisional Pay Slip issued fo the

' ‘petitioner on 05.09.2003 is annexed herewith and
marked as Annexure — 4.

- B. That from the facts and circumstances as stated above, it is quite

- clear that the respondent is not going 1o comply with the order of the Hon'ble
. Trbunel unless an appropriate action has not been faken up from the end of this

: Hon’ble Tribunal.

S. That now it has become apparent to the petitioner that unless this

' Hon'ble Tribunal intervene the respondent is not going to take any steps / action

| to comply with the order of the Hon'ble Tribunal, thus willfully and deliberately

violating the order of this Hon'ble Court and for which the respondent is liable to

. be punished under the Contempt of Courts Act, 1971 and other related

! ~ provisions of faw.
e F‘“ﬁ _

Cg..,-{‘\g& {0 ,as‘ge Accordingly, the present confempt pefition has been filed for
Aap» : initiating contempt of court's proceedings against the respondent for his willful

r and defiberate viotation of fhe Hon'ble Tribunal's order dated 14.08.2003 passed
[ in Original Application No. 131 of 2003 {Annexure — 1) and also to punish him

i adequately in accordance with the relevant provisions of law.

. !

-

H. Iboyaima Singh
Qath Commissioner (Judicial)
Manipur.



10. That the petitioner states that the pefitioner has not filed any other

conterpt petition earlier on the same facts before this Hon'ble Tribunal or any

other court of law.

PRAYER

In view of the facts end circumstances as stated
above the petitioner prays this Hon'ble Tribunal to
iniliate contempt of cownt's proceedings against the
respondent under Section 11 and 12 of the
Contempt of Court's Act, 1971 read with Rule 7 {i)
of the Central Administrative Tribunal {Contempt of
Courts} Rules, 1892, for his williful and deliberate
violation of this Hon'ble Tribunal's order dated
14.08.2003 passed in Originet Application No. 131
of 2003 and to punish him in accordance with the
relevant provisions of the low.

AND
Pass such order or orders as to this Court may
deem fit and propes for the ends of justice.

For this act of Kindness the humble petitioner as in duty bound
shall ever pray.

Drawn & drafted by : -

Signature of the pefitioners

; ”

H. Iboyaima Singh
Oath Commissioner (Judicial)
Manipus.
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in the court|pres
is identifiag ]r‘)y |
“ The declara : t &e
temty foliy v'*‘i"

| ange wpmia%e ta

CAEEY DAVIT
' {, M. Shantikumar Singh, eged about 52 years, Sfo !ate M,
y o;endm Singh, resident of Uripok Gopalji Leirak, P.0. Imphal, District imphal

“ West, Menipur, at present aftached to the Police Head Quarter, Manipu, do

hereby so!emniy aﬁmn and state as fol}aws

1. T h&t t am the paftiﬁcmer in the accompenying contempt petition
and wall acqueinted thh the faets ¢f the cose and as such | am competent to

 swear this affidavit,

2 ~ ‘That the confents i the above paragrephs 60, 110 .. 8.,
virveevin s, @16 e {0 my knowledge end the contents in the rest
paragraphis are humble submissions of the pe‘ﬁtionen

3. That the annexures annexed in the actompanying contempt
petiion are true copies of the originals, |
| Sighature of the deponent

oy

VERIFICATION
&, the above named deponent do hereby verify that the contents in
the above parmsag:hs* are true to my knowdedge and vesifisd at Imphal on this

: ..$ "'damc}cmner 2003.

32 Signeture of fhe deponent
cer | S?I\W
| ch“w -

O netone me m&m%
o A, %

e e dog Wﬂrﬂ'
.QD e X H. Iboyalma Singh

LS S u"dﬂ'st n
on their being read over ( Manipur.
him,

Oath Commissioner (Judicial)

R et et *IL"""‘MM . ’ 5
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DRAFT CHARGE
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Laid Down before the Hon'ble Central
Administrative Tribunal, Guwahati Bench, Guwahati.
for initiating a contempt proceeding against the

alleged Contemner/Respondents for will full and

deliberate non complience of order of the Hon'ble

Tribunal dated 14.8.2083 paésed in 0.A.No. 131/@3

Vgndl¥u?fher be pleased to impose punishment upon

the alléged Contemner/Respondents for willful
and deliberaté non complience of order dated

14.8.83.passed in 0.A. No. 131/83.
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14 8 2003 Present' The Hon'ble Mr. Justlce» D.N;

Chowdhury, Vlce Chalrman

The applicant is an offlcerw‘ofi
_the 1Indian Police Service and;'was

allocated- to the Joint Cadre of Manlpur
and Tripura. The sole grlevance of the-

applicant is as regards to his postlng.

The applncant though. belongs to

_ L the respondents, 1nstead of
‘Indian Police erv1ce”®llow1ng him to

hold the Cadre post, according . to him,

he 1is ‘attached to the PolieeA Head
Quarter (PHQ) without - any post. An
objection to that. extent was raised

- from the Office of the Senlor Deputy
Accountant ' General _(AgE), j Manlpur,

Imphal in-'disbursinq_theftpayf and .
allowances of the :officerl‘ The
Sr.Accounts officer : by - ~ his

communlcatlon dated 13. 3 2003 addressed
to the Comm1551oner (DP), Government of

Manipur, Imphal 1“formed that the pay

and allowances was _prov1slonally.

authorised for a period up to January,
2003. Mr. M:G.Singh, . learned - counsel

'appearlng for the appllcant contended

that the applicant  is -yet to get his

salary. An officer of the Indlan Pollce

" ®ntd./

Contd./
o .




0.A.131/2002 -
Contd.

14.8, 2003 qerv1ce is entltled for the safeguards
~ provided by a1l . Indla Serv1ce Act,

1951 (61 of 1951) read w1th rules made

therein, more partlcularly, -in view of

the safeguard- given- by he Indian

Police Service: :QCadre) 'Rules, 1954,
read with Indian-" Police' Service.
(fixation of cadre:;..strength)
Regulation, 1955. No offlcer of the
_I.P;s. shall be app01nted to 'a post
- other ,than va_ post spec1f1ed; n'-the
‘ Qchedule or in other words to a non.
" cadre post unless a -declaratlon is

made that ‘such i(noh cadre)  post- is

equ1valent v iﬁ' . status and .

o ) _\respon51b111ty to a cadre post.' The
T T

oL, 7 rule is' made to.ensure ‘that a member
fﬂf(g;' _ of' the I.P.S. is not pushed off tc a
ﬁlx< "i : non} ‘cadre post that .is inferior in

status and respon51b111ty.'That apart,

- a serving officer is entltled for his

salary unless the “same’ is witheld
~under the law.-No suoh’impediment is
dlscernlble for not paylng salary to
the appllcant.»

Heard Mr,M.GLSingH,¥ - learned

" _counsel for the applioant “and also
Mr.A.Deb Roy, learned Sr. C. G.S c. for

"~ the respondents. f L

Basically this ©i§- a - matter

between the appLicant and the State’of .

Manipur. Notice was 1ssued to - the
. State of 'Manipur,’ but- no _reply‘ is
fOrthcoming.' idstead of:vkeeping‘ the
matter alive I am of thé opinion that
ends of justice will be met if a
direction .is issued to the responsents
to consider the ‘grievances of the
applicant 1nd1cated in his
‘representation dated: 16.4.2003
(Annexure—A/? to the 0:A. ) and pass
appropriate order as _per law keeping
1n mind the statutory prov151ons as
‘lnf]l( sted in the r;rrlr*r "lhn Applin ant

‘may also submlt a fresh representatlon

Contd.
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14.8.2003 within two weeks from. the date of .
C receipt of the order.-The respondentsf

are dlrected to take approprlate

;measure and pass a 'reasoned thereln

;the necessary steps . for paylng regular

el i L . salary to the appllcant unless there 1s
L T some statutory bar. K
b R The< appllcatlon thuse?~stands

disposed of at the . adm1551on stage

.\, order as to costs.

Ny  S4/VICE GAATROAN

§..
oo RALES
vc«ﬁxf\cu (RPN

S o Tied

FIREE
1 Pt

.o{ﬁnmf(ff
; ,;ngmcn

within one month from the Sate of‘_
recelpt of ~this order.- Needless tol'

state that the authorlty shall take all’

itsélf;t There shall,flhowever, ;be; no
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Thc Smc tary (2. P) A
L mvcmmcm of Mampur

Suhmﬂ \nbnmmon of the tJldCI of the Lcmral Admlmsu ative Tribunal wdc 1Ls ortkr
A 8-)003 relating. to On;,mal Apphc on no.. Hl 12003,

- Request for posting to an appropriate 1PS cadté post. -

q:r

Kmdly refcr. {o my' rcpres“ntahrm dated 164‘0% '1ddrcsscd w ﬂlc Sccr.e':' £y :
,(«M of Mampm mqucsmm for-my postmg to.an appropn 1tc cmlrc post m':th f’slalc S -
& nvmg,ed i the lndmn Pom.c Scrvu.e (Cadre) Ruics 1954 ete. o

:l’re«uﬂlv I have bcu' at\a(,hcd to Polm, Hmd lencr W nhour any post for Ihc.. {as
~iid half. year. This posting is going 10 1eopardtzc my service career as even, the offic
S D} Accmmimu Guncral (A&D Manipur- (vide | 1cncr no. /AlS/PSIM /20()3/46
gh | 5’pay-shp as my-present pasting is witliout:

& . . mpleted '28; f scrvice having jmned State:Police- Scmue i
) Mamh 197‘5 and havc covered ﬂxc teture almost cnﬂrel) in the mlcrmx hill zueab of: thq
qra\e - : ey

l lmrcfr)rci

: 'humblv rcqucst vou kmdly to provndc e an appropmm. po‘ztmg i) my.‘- o
'»own IJ’S cadre ' . . L o

“Cﬂ% mui 0“0}0%4 herewith a copy” the order of the mmral A(inunmtranvo.'ﬁ"'
“Tribundl vide its | order - d1.14-8-2003 relating to ()ngmal Apphcmon no Hl /?()Olif T
the fav our of yunr kmd -md neccssmy amon o .

Yours ﬁmhfuﬂy -

S \J\\\N LL¥) «,\Ad,y» ~ '
"'-':',-'(M Shantikumar Singh, 1PS)

Mo

( M. Slnnukuma -Hingh }S)

At wched to PHQ Mampm
C L ‘LUL -

11\1“

B : o= - ANN

EXURE -2

YA
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To

& % 19 Thie Chief Secretay,
2

- Government of Manipur,
g ' 2. The Secretary (D.P.),
(50‘; . (Y . Governunent of Meanipur.

bub Repwscntahun submitled on behalf of Su M.
'sh_mu.lknnmx Singh, IS o terms of the order of the
Central Administrative Tribunal, G juwehwti Bench pamed
in Original application No. 1321 of 2003.

1 on behalf of and a5 instructed by my elient, nmnely, SriM.
‘;h'm! itnmar Singh, IPS, eed sbont ¢ 52 vears, $/o Inte M. imjmdro Singh,
resident of Uupox Gopalajee Leirak, 1.0, lmplml District imphal West,

Manipur would like to submif this mprc::mtatmu as uoder.

2. This xcpxmentatmn is in continuation 01 the earlier

repr esentntion s bmitted by my afor esaid elizut to you on 30,8.2003,

3. ~That fily aforesaid client was appoint cd to the Twdian Police
Service on proimoelion undor the Indiz Polive Service (Appointinent by

Promotion) Rtgulmmts 1945 vide Nntification No. 1403 1/ 14/09-IPS, .

24.2.2000 and was allocated the Joint Cadre of Mampu_r Triputa.




st b b o et st e

- Service assigned to Manipur sector vide N ohﬁranmm 1 1052/5/97~AT‘<(IB

B(MT), dt. 20.4. 19‘)8
| Out of the aforesaid 37 (thirty se'v-:-s.n:') pr.‘asi_s_., 12 (twelve) cadre

posts are filled by Non-Ii*3 cadie officers belongiug to Maunipur Police

Semce _

2
o -i(2)- ; o
© 4, That by virtue of being sppointed to the Indian Police, my client
is entitled to be posted to any of the IPS cadre posts,
5. Thet Rule 8 of the Indian Police Service ((‘adx e) Rules, 1954
provides that cadre and ex- -cadre posts are to be ﬁlled by cadre oﬁ"wea 8.
6. There are 37 (thirty seven) cadre po\tq of me Indian Police

7. That however, by an order no. 1/3[94-POL/DP(PT) dt.

16.5.2002 passed by the L)epartmeut of Personingl & AdrmmhahveRd’onm

. Government of Mampur niy client was u ansrmed froin the puost of the

Commandant of the 7' Mnmpur fufles (an s  vadre post) il attached to the
Police Head Cuar ter (A‘HO) (2 000-TPS chdre post/ non existing 2 oadre pust)

read with the official letter No. 4/52/76. IPS/DP, dt. 2,5.2003 1ssuedbylhe

Under Secretary, Department of Personnel & Admxmstmtwe Reforms.

g F That the applicant 3fter hoing ;w ted and attached to the Polise
Head Quarter was expecting that he would be allotted a spemﬁc IPS cadre
post within a reasonoble tine.

Conid. 3 pgs/-
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| ~i(3):-
% Thatasno specific IPS cadre post was al!uif,cd to my uforcwtd .

client, the ofTice of the SL:mm Deput.y Accountant General (A&r'), Manipur
raised an objection o) thc C ommassxmw OP) \nde his' letter no.
ALS/PS, /MS;’ZOO%/ di. 133, 209% A copy of whxehwmmckxsaﬂomychem

10, Tha, the

gl

aid letter from the office of the Sr. Deputy
Accountant General sf dh“‘d that my ¢ Ivent ulter fmnding over cha:ge of the
- CO TR MR agsumed ,elf charge on 20.5.2002 ag .Attaf'hcd to the PHQ
TInaphat ang sinee then my chem had been attached to the PH( J wn!hout post.

. Auoo;dmglv the office of the Sr. Dy. Accountant (’mxaal soughtclanhuwm
from the State,

1. That becamc nf the afnros'ud ubjzetion mme:d by m.. ‘offive of
the § .mnor Deputy A..cuulztmu Gamemi (A& E), and also foreseemg the
'dxﬂwultaes which lay ahead my chmt alm subnufted a representatmn dt.
16.4 2003 addreswd to the State authonty for ,mvmg a reg;ular po.img, uithe
IPS cadre post a5 the attachment to the PHQ was not onfv caurmg ﬁnmmal

hardships but also would m ety .xf‘“ ect the sar mcs sonditions of my cierd,

12.\ - That however, the State (rowmncnt raibcr ﬂm allothgaIPS
vadre post to my slient x“m.!v wraie to the Senior Deputy Accountant
General (A,éc ) vide Ketior no, «iha?thwtv“)i’ dt. 2,5, 2003, atating thal my
elient vho is attached to t!w PHQ iz beaing adjusted agninst one ef the

Conid, 4 pgy/-
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(4)

, unutthsed IPS cadre post of the SP/(‘O level which are manned by theMPS
“officers on in charge basis and accordmgly requccted the Senior Deputy

Accountant General (A&E) to release the pay shp to my chent '

However, nry client Was fiG8 ACC oMo dated inany IPS cadre post.

13, I‘imt accordingly, being ageri eved by the aioresmd n‘regular_ .

order of postmg nf my client vide order no. 3/3/94. POL/DP(PT) dt.

16.5.2002 passed by the Department of Personnel &AdnnmstratweReforrm 4‘
Government of Mampur my client approached the Central Administrative
Tv lbuml Guwahati Bench claxmmg,, inter alia, for issumg a dnrecttonto the

| state authm ity for giving posting to my client to an IPS cudre post interms of
the IP& (Cadro) Rule< 1954 read with (Fmatmn of Cads ¢ Stx ength) -

Regulatlom 1955,

-

14, That the I.d (‘entral Administrati ive Trthuval after ronsldmrg
the relevant legal provisions pas‘:ed an order of 14 8. 2003 inthe smd(‘)ngmal 'A

| 'Apphcanon No. 131 of 2003 to submit a fresh rqnesmtatmn within two -

weeks from the date of recemt of the order and further dnected the State

gmernment to take appropriate measure snd passa rmssmui order therein
within one month from the date of receipt of this order-and also dxrectedt}mt

~ the State governtent shalf take alf the necessaly steps for pavmg regular

snlan' to my client unla« there is some statuiory bar.

“Contd, 5 pgs/-
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Li(5):-

Atrue copy of the aforesmd order dt. 14. 8. 2003 passed in
Original ApphcatxonNo 131 of 2003 bdorethe Certral
Admmxsu ative 'Inbbnal Guwahsh is enclosedhfremth

for your rrference andd necessary actwn

15.  Thet, accordmgly thls represemanon is submtttrd on behatf of .

aforesmd client in terms of the aforesaxd dxrectxon of tht, L,entml '

dmunstratwe Tnbunal and for a pa@xmg appropnate orders thhm the

stipulate time fmlmg w’mch fmy cliert sha\l be compelied to apm oach the' -

pmpnate fomm for further necessarg act ion.

Cervfied to be_f_t‘iu; E

t 'Yonrsinbe'rely,‘ o

(Nm gthoukhong;am Subhaschamka-&ngh)
Advocat& AR .
Tumor toN Kot\mar mgh
Advooate
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